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CENTRAL ADMINISTRATIVE TRIGUNAL Q’ @

PRINCIPAL BINCH
NEW DELHI,

CEP 231/93
in Date of decision: 24,t,1483,

0A 2418/91 ,

U, Talas .ee Petiticper,
Vs,

Urion of India & 0rse eee Respeondenrts ,

CCRAM:

HCN!BLE MR, JUSTICE V,S5, MALIMATE, CHAIRMAN,

HCN'BLE MR, S,.R, ADIGE, FCIMBIR (A).

Fer the petiticner .o Pztitioner in persan,
Frr Lhe respendenrts .. 5hri R+ . Sharma, UDC,
Separtment of Gfficia

Languane, MNeuw De’ hi,

ORDER _ (03aL)

14

( By ¢ Justice V.5, Malimath, Chairman)

The respondents were directed to taks a view in
regard to the treatment of the peried of long absence
uithin a period of four months from the date of communication
of the order, That has now been done as is clear frcm
the Cffice Memorandum dated 19,£.1993, a copy of which was
produced by the petiticner during the ccurse of the
arquments, The petiticner has also been given 15 days tire
tc show cause as to why the said order should not be
confirmed, Hence it is open to the pstitioner to conply
with the Office Memcrandum, If. ultimately a final crder
is passed as stated in the mein judgment, the remedy
avallable tc the petitioner is to approach the Tribural in
an original application, MNo action under Contempt of

Court proceedings is jossible, These proceedings are,

therefeore, dropped, /ZZ;&/LAKQEQ’/
%%Aﬁ
(S ,R.ADIGE) (V.S.MALI MATH)
MEMBER(A) CHAIRMAN
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